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3¢ / ORDER

PER R.S. SYAL, VP:

This appeal filed by the assessee is directed against the order
dated 21-03-2022 passed by the 1d. PCIT u/s.263 of the Income-tax
Act, 1961 (hereinafter also called ‘the Act’) in relation to the
assessment year 2017-18.

2.  Briefly stated, the facts of the case are that the assessee filed
return declaring total income of Rs.1.50 crore and odd. The case
was selected for complete scrutiny on the reasons, including

“abnormal increase in cash deposits during demonetisation period
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as compared to the pre-demonetisation period’. The assessment
was completed by making a nominal addition of Rs.62,717/-, which
is unrelated with the cash deposits during the demonetisation period.
The 1d. PCIT observed that the assessee deposited cash of
Rs.52,50,000/- during demonetisation period. During the course of
assessment proceedings, the assessee submitted the sources of cash
deposits as — out of cash in hand at Rs.29,50,000/-; and out of
collection from debtors at Rs.23.00 lakh. The AO accepted the
assessee’s contention. After entertaining the explanation tendered
by the assessee in response to notice u/s.263, the 1d. PCIT held the
assessment order to be erroneous and prejudicial to the interest of
the Revenue for lack of examination of the source of cash deposited
during demonetisation period. Aggrieved thereby, the assessee has
preferred the appeal before the Tribunal.

3. Notice for hearing of the appeal was issued for the first time
fixing the case on 13-07-2022, when the assessee remained
unrepresented. The matter was adjourned for 22-08-2022. On that
date, again, the assessee remained unrepresented. The matter was
adjourned from time to time for 11-10-2022, 10-11-2022,
29-11-2022 and today, i.e., 21-12-2022. The assessee did not put in

appearance on any of the hearing notices given by the Tribunal. As
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such, we are proceeding to dispose off the appeal ex parte qua the
assessee.

4. It 1s seen that the assessment was taken up for scrutiny on the
grounds, inter alia, the verification of cash deposited during
demonetisation period. The assessee had deposited Rs.52,50,000/-
during the period. The source of cash was stated to be recoveries
from bad debts amounting to Rs.13,18,012/- for the year F.Y. 2016-
17 and Rs.20,36,719/- for the F.Y. 2015-16. The assessee did not
furnish any evidence about the recoveries of bad debts in cash.
Neither any confirmation from debtors was placed on record nor
any other evidence. The AO accepted the genuineness of the source
of cash deposits. The CBDT issued guidelines dated 13-06-2019
about the manner of examination of cash deposits during
demonetisation period. The AO did not take into consideration any
such guideline. He simply placed the submissions of the assessee on
record and accepted the genuineness without carrying out any
independent verification. He did not examine as to how the cash
deposited in the bank account during demonetisation period
emanated from recoveries from bad debts for the earlier years and
availability of cash in hand. In our considered opinion, the 1d. PCIT

committed no mistake in declaring the assessment order to be
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erroneous and prejudicial to the interest of the Revenue for lack of
inquiry by the AO on this issue and eventually remitting the matter
to his file for re-deciding the issue after allowing opportunity of
hearing to the assessee. We, therefore, approve the impugned order.
5. In the result, the appeal is dismissed.

Order pronounced in the Open Court on 21" December,

2022.
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